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NAWNEET KUMAR PANDEY
Registrar General,
HIGH COURT OF JUDICATURE AT PATNA
To,

(i) All the District & Sessions Judges, Bihar.
(i) Member Secretary,
Bihar State Legal Services Authority,
Budh Marg, Patna.
(i) The Director,
Bihar Judicial Academy,
Gaighat, Gulzarbagh, Patna.
Dated, Patna, the22 »4Oct, 2020

Sub :- Guidelines for grant of permission to the Judicial Officers/Judges of the
Subordinate Judiciary for Private Foreign Visit.
Sir,
| am directed to say that the Hon’ble Court have been pleased to issue the

guidelines for grant of permission to the Judicial Officers/Judges of the Subordinate
Judiciary for Private Foreign Visit, which is annexed herewith.
The aforesaid guidelines may be communicated to all the officers of your

judgeship with a direction to strictly adhere the same for Private Foreign Visit.
Enclosure:- (03Sheets) : Yours faithfully

Registrar General
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Guidelines for Private Foreign Visit of Judicial Officers of Subordinate

Courts of Bihar

Judicial Officers of Subordinate Courts can go abroad only on prior permission
of the Hon'ble Court. The Officers will have to seek the permission of the

Hon’ble Court for obtaining VISA and Tickets to visit abroad, well in advance.

Request for permission of Foreign Visit by a Judicial Officer of Subordinate
Court shall not be considered for the period of court working days except in very
exceptional circumstances like medical treatment of self, family members,
parents, dependents or death of any relative or any other occasion, where the
personal presence of the judicial officer cannot be dispensed with. The period of
foreign visit during court working days under exceptional circumstances of such

medical treatment on any emergent situation should normally not exceed 15

days.

Request for foreign visit of the officer under suspension/departmental
proceeding shall not be allowed during his suspension/departmental
proceeding, except in very exceptional circumstances mentioned above at S|.

No. 2.

Request for foreign visit for pleasure / site seeing may be allowed for the period

of pre-declared holidays / vacations.

Request for permission for foreign visit should be sent to this court well in
advance not less than two months prior to the proposed visit before applying for

VISA except in exceptional circumstances.

While applying for permission to visit foreign country, the Judicial Officer shall
have to disclose the details of his passport, if any, source of funding, estimated
expenditure to be incurred on foreign visit and relation of family members in

destination country where visit is proposed.

Applications for grant of permission to undertake foreign visit and for sanction of
leave for visiting abroad shall be furnished separately and be forwarded to the

Registrar General through proper channel.

Overstay abroad without leave or extended leave of officers availing foreign visit
shall not be condoned. Resignation will also not be accepted of officers while

abroad on foreign visit. Save and except unavoidable extraordinary situation,
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10.

11.

12.
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such overstay or application for resignation would entail disciplinary proceeding

against the officer concerned.

The Applicant should give an undertaking/declaration that the particular foreign
visit/tour is not at the behest of or financed by the persons or
institutions/associations who are litigants before the courts of law and

particularly in the area where the Judicial Officer is posted and is functioning.

The concerned judicial officer seeking such permission should certify that the
judicial work of the said Judicial Officer during the proposed period of visit, will
not be hampered in his/her absence, if the judicial officer is permitted to visit

foreign countries.

Request for permission to visit abroad under these rules may be allowed by
Hon'ble the Chief Justice. Apart from that any rules or guidelines issued by

Central Government/State Government shall also apply.

For permission or otherwise to the judicial officer to go abroad under the rules 1
to 11 the following points need to be kept in view and accordingly a proforma for

furnishing information by the applicant in the matter may be prescribed.
1. The country to be visited.

2. The object/purpose of the visit.

3. The time of the visit.

4. The nature of the work of the officer and other subsidiary factors like general

behavior, association, etc.

5. That, there is no disciplinary/vigilance case pending/contemplated against

the officer.

6. That there is no ground to believe that the applicant could figure adversely

on the records of the judiciary.
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Proforma
1. Name -
2. Designation :-
3. Pay :- _
4. Place of posting :-
5. Passport No :-
6. Visa details, if any :-
7. Place of stay abroad :-
8. A. Details of private foreign travel to be undertaken :-

Period of | Names of | Purpose Estimated Source | Remarks
abroad visit | Foreign Expenditure of
From| To | Countries (Travel, Funds

to be boarding/lodging,
visited visa, misc, etc.)

B. Undertaking as under rule no. 09.

C. Certificate of the concerned Judicial Officer as under rule no. 10.

9. Details of previous private foreign travel, if any undertaken during the last
four years (as under rule no. 6).

10. Details of persons accompanying (indicating relation, if any with each and
specifying dependents).

11.(a) The nature of arrangement for stay while abroad (e.g. Hotel, club,
institution, individual etc. with complete postal address and telephone
numbers) {details of all the transactions related to the visit, including details
(name, address and contact number) of the travel agent, if any, and of
foreign exchange purchased and particulars of payment made towards
purchase of foreign exchange —to be furnished after return}.

(b) If the host is an individual, the nature of relation with him/her.
Name :
Designation :

Date :

N.B.: The Officer should preserve the hotel bills, foreign transaction bills, air
tickets, travel package, credit card bills etc. till the intimation sent by the Officer after

performance of the foreign tour is taken on record by this Court.’



Sparsh
Typewritten Text
WWW.LIVELAW.IN




